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IN THE CENTRAL AD(*]IN IS.TRAT lUE TRIBUNAL
PRINCIPAL BENCH: NEU DELHI

CP-1 82/95 in

OA NO-B95/90

Neu Delhi, this the 25th day of August 1995

Hon'blB Shri N.V.Krishnan,Vice-Chairman(A)

Hon'ble Smt Lakshmi Suaminathan, Mernl3er(3)

•2P

Girdhar Singh
3/o Sh- Sen
Deptt Store Keeper-II,
Under Asstt.Cantroller of
Stores, Northern Railway,
Diasel Shed, Tughlakabad &
Resibent of Adrash Colony, Shalla Garh,
Palual Distt; raridafead(Haryana)
(By AdvocatB;3h, P.L.Wimroth)

Versus

Applicant

1 . Union of India
through General Manager,
Northern Railuay, Baroda House,

New Delhi., ' . _

2. Controller of Stores,
Northern Railuay,
Baroda House,
Neu Delhi.

3, Deputy Controller of Stores,
Northern Railway,
General Stores, Shakurabasti,
Delhi.

4,. Senior Personnel 0fficer(R ,P, ) ^
Northern Railuay, Baroda House,
Neu Delhi,

(By Advocate; None)

ORDER (Oral)

Hon'ble Shri N .\/.Krishnan .\/lce-Chairman.

Ue have heard him- The direction issued on 8-8-94

ufest that the applicant should be heard and order should

be -passed. It is admitted that the applicant uas heard

uhen he pointed out the relevant rules, and order has

been passed. The grievance is that it is not in accordance

-r 'v/- iSteuith rules»fhat can not a=j.i.gh'fe'i^to a cause of action in

contempt. The Tribunall will not decide whether the order

•Respondents
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passed is in accordance with Rules or not. Hence

no case has been made out, „The petition is, therefore,

dismissed uith liberty to the applicantyin accordance
ufxth

(Smt. Lakshmi Susminathan)
Memfe er(3)

(N .V.Krishnan)
y ice-Chairnran(A)


